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IN THE CENTRAL ADNINISTRATIIJE TRI8UNAL 	HYDERABAD BENCH 

AT HYDERABAD 

OA.994/69; 0h.995/89; 	 Date of decision 	9-3-1993 
DA.25/90 & DA.26/89. 

BeSieen 

1. M. Guruswamy 
2. D. Subbaiah & 
3. M. Sudhakar 

1. D. Venkatesuarlu 
Z. P. Narayana 
3. B. Devada 
4. S. Uenkaiah 
5. N. Nasthan 
6. T. Bose 
7. T. Koteswara Rao & 
8. T. Uenkatsuarit 

Syed Kalesha 
V. Venkaiah & 
Shaik Khader 

1.. Devarapalli Nalakondaiah 
N. Ilalyadri 

and 

t. The DivisionalCailway Lianager 
South Central Railway 
iijayawada 

2. Sr. Divnl. Personnel Officer 
South Central Railway 
\iijayawada 

Assistant Engineer 
South Central Railway 
Bi trágunta 

4,. Permanent Way Inspector 
South Central Railway 
Nellore 

Applicant5 in OA.994/89 

Applicants in 0R.995/89 

Applicants in OA.25/90 

Applicants in !JA .26/90 

RespOndents in all the four DAs 

Counsel for the Applicai ta 
in all the DAs 	 P. Krishna Reddy, Advocate 

Counsel for the Respondents 
in all the OAs 

N.R. Devaraj, Standing 
Counsel for Railway 
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RON. fIR. JUSTICE V. NEELADRI RAO, VICE CHAIRMAN 

HON. MR. R. BALASUBRAMANIAN, MEMBER (ADMINISTRATION) 

Judgement 

(Orders as per. Hon. fir. Justice V. Neeladri Rao, uc) 

As the same point is involved in all these four O.As, 

they are considered together. The applicants in all these 

OAs joined service as Gangman in Phil, Nellore/Bitragunta. 

During the year WOB, the Railway Board has sanctioned 

number of posts both in Artisan and Non-Artisan categories 

under decasualisation vide their letter No.PE)407/Decasual- 

isation/Engg.II, dated 9-1-1.989. 	Accordingly, a number of 

posts in the categories of Artisan Khalasis were created 

under Phil, Nellore and Bitragunta. Assistant Engineer, 

Bi.tragunta was the appointing authority for the posts of 

Artisan Khalasis. He initiated' action to fill up the posts 

as per the then, existing instructions which were issued by 

the Senior DPO, Vij'ayauada vide letter No.B/P.612/VII/CL-Iu 

Vol.11, dated 6-1-1963. The above inustru'ctions postulate 

that the volunteers from the regular starf of the respective 

units have to be subjected to the aptitude test. It 

further lays down that the number of volunteers to be quali-

fied for aptitude test should be equal to the number of 

vacancies. From amongst the volunteers, the seniormost 

required number have to be called for the aptitude test. If 

the seniors are found unfit, the next in senioñ2ty has to be 

called for the aptitude test. 

2. 	It is case of the applicants that the above procedure 

was adopted and on the basis of the results of the aptitude 
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test, they were found suitable and they were posted as 

A%tisan Khalasis as per order dated 2.7.1989, in the pay 

scale of Hs.750-940 videf&ce Order No.118/69 issued by 

Assistant Engineer, Bitragunta. 

The South Central Railway £lazdoor (SCRN) Union repro-

etedin4ts alist permanent Negotiations Plachinery (PNM)'-tL 

held t@t the Divisional Railwayflanager, Vijayewada, that 

more than one person was called for the aptitude test and 

consequently mes'-t'thnpioyees were appointed as Artisan 

Khalasis. Then the DRP1, agreed to cancel the aptitude test 

conducted by Asstt. Engineer, Bitragunta,. and also the 

consequent postil3gs as Artisan Khalasis. Then the impugned 

orderskwere passed revertingj the applicants, .-de-t-ettli9'--1-2-1-989 

as Cangman. The same wee challenged in these DAs. 

Uhile it was asserted for the applicants that the 

instructions asper the letter dated 6-10-1983 were followed 

and the number of volunteers called for the aptitude test 

ds.es not exceed the number of vacancies of- Artisan Khalasis, 

ubSe-hwas averred as under in the sub pars 2(b) of the counter: 

"As contended by the applicants., the aptitude test was 

conducted by AEN/BTTR to all the volunteers in 1:1 ratio on 

various dates till avolunteer is found suitable in the 

aptitude test." In the process of selection, the applicants 

iho are the juni'Orsin the sehiorityflist have been found 

suitable after the seniors have been found unsuitable in the 

aptitude test." 

In view of the above categorical averment in the counter 

the contentiod for the applicants that the number of volunteers 

called for the aptitude test is not more than the number of 
No, 

vacancies at any time .-ae to be Ophdid. .Aey other irregularity 
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in selection of the applicants as Artisan Khalasiis 

Pointed 
Ll 
for the respondents. The mere allegation by the 

members of the Union that there were irregularities in the 

selection cannot be the basis for the cancellation of this 

selection that was duly made. Yet_e%Pte infirmity in the 

impugned order is that the cancellation was made even with—

out giving notice to the affected parties i.e. the applicants 

herein. 

Of course it is also averred in the counter that the 

40 Point Roster was not adhered to while filling up the 

post of Artisan Khalasis. But the necessary particulars are 

not stated in the counter. Further, that is not the reason 

given in the impugned orders for cancellation of the select-

ion and posting of the applicants as Artisan Rhalasis. 

For the reasons stated above, the impugned orders are 

liable to be quashed and accordingly they are quashed. 

The CA s are allowed accordingly. No costs. 

C7L 

(v. Neeladri Rao) 	 (R. Balasubramanian) 
Vice—Chairman 	 Member(Admn) 

Dated 	March 9, 93 
Dictated in the Open Court 	Deputy 

Rerar 
 (J) 

sk 
To 

The Divisional Railway Manager, S.C.Rly, Vijeyawada. 
The Se.Divisional Personnel Officer. S.C.Rly, vijayawada. 
The Assistant Engineer, S.C.Rly, Bitragunta. 
The Permanent Way Inspector, S.C.Rly, Nellore. 
G4 copto Mr.P.ICrashna Reddy, Acivocate, CAT.Hyd. 
One copy to Mr.N.R.Eevraj, SC. for Rlys, CAT.Hyd. 
One spare copy. 

pvrn 
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TYPED BY 	 COMPARED B 

IN THE CENTR ADMINISTRATIVE TRIBUNAL 
CHEC}D BY 	 APPROVED BY 

HYDERABAD BENCH 

HYDERABAD 

IN THE CENTRAL AbMSTRATIVE TRIBUNAL 
HYDERABAD ,$NCH; AT HYDERABAD 

THE HON'BLE t4R 	k\i.$n.b.ø34-'0  v.c. 

THE HON'BLE MR.R.BALASIJBRAMANIAN:M(A) 

AtD 

THE HON'BLE MR.T.94ANDRASE}KHAR REDDY:M(J) 

ND 

THE HON'BLE MR/.J.. ROY MEMBER(JUDL) 
I 	

/ 

Dated: 	1993 

QZJUMENT 

R.A./ C.A./M.A.NO. 

in 

O.A.NO 
q7,5 

\tq1 qcc 

T.A.NO. 	1s° (WIR. No. 

Admi)Le.4--flth±Rterim Directions issued 

All owed 

Dispostd of with directions 

Dismis,hed 

Dismifted as with drawn 

Dism4lssed for default 

M.A./Jrdered/ReieCted 

No order as to costs. 

T4bIM 

- rCcsaslAd 
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